(i) to coordinate actions of the Central Ministries/Departments and the State Governments on
important matters relating to mineral development and regulation in the country, including
matters arising out of the Mational Mineral Policy 2008, and the legislation govemning mineral

development.

(ii) to review status of mineral concession applications, letters of intent and renewal applications
pending with the State Governments, and suggest corrective measures for expediting their

disposal as per the Rules.

(iii) to improve e-governance systems including computerized processing, data management and

dissemination and mining tenements.

(iv) to coordinate Departmental clearances through follow-up with  the individual
Departments/Ministries and ensuring timely completion of intermal procedures and prompt

disposal of mineral concession proposals.
(v) development, implementation and evaluation of sustainable development framework.
(vi) coordination and review of steps for prevention and detection of illegal mining.

State Governments shall be invited as special invitees in the meetings of the CCEC. The CCEC
has so far held six meetings on 24.7.2009, 22.12.2009, 18.6.2010, 22,12.2010, 3.5.2011 and
20.9.2011.

{d) and (¢) The Government had set up a Study Group on revision of rates of royalty for coal
and lignite, which has considered the views of stakeholders, including State Government of Madhya

Pradesh, and has prepared its recommendations.
Reforms in Mining Sector
2873. DR. JANARDHAN WAGHMARE ¢ Will the Minister of MINES be pleased to state:

(a) whether Government proposes to bring about certain reforms in the mining sector to

give a further boost to this sector;
{b) ifso, the details thereof; and
(c) thesteps taken/proposed to be taken by Government in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI DINSHA J. PATEL): (a) and

(b) As part of the process to introduce reforms in the mining sector, the Government has approved
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the draft Mines and Minerals (Development and Regulation) Bill, 2011 (MMDR Bill}, for introduction

in the Parliament. The draft Bill, infer-ala, provides for:

. a simple and transparent mechanism for grant of mining lease or prospecting licence through
competitive bidding in areas of known mineralization, and on the basis of first-in-time in areas

where mineralization is not known;

. it enables the mining holders to adopt the advanced and sophisticated technologies for
exploration of deep-seated and concealed mineral deposits, especially of metals in short

supply through a new mineral concession;

® it enables the Central Government to promote scientific mineral development, through Mining
Plans and Mine Closure Plans enforced by a central technical agency namely the Indian Bureau

of Mines, as well as the Regulatory Authorities and Tribunals;

. it empowers the State Governments to cancel the existing concessions or debar a person from

obtaining concession in future for preventing the illegal and irregular mining;
. it empowers the Central Government and State Governments to levy and collect cess;

. establishment of the Mineral Funds at MNational and State level for funding the activities
pertaining to capacity building of regulatory bodies like Indian Bureau of Mines and for

research and development issues in the mining areas;
L it provides for reservation of an area for the purpose of conservation of minerals;

*, it enables the co-operatives for obtaining mineral concessions on small deposits in order to

‘encourage tribals and small miners to enter into mining activities;

& it empowers the Central Government to institutionalize a statutory mechanism for ensuring
sustainable mining with adequate concerns for environment and socio-economic issues in the

mining areas, through a National Sustainable Development Framework ;

. it provides for establishment of the National Mining Regulatory Authority which consists of a
Chairperson and not more than nine members to advise the Government on rates of royalty,
dead rent, benefit sharing with District Mineral Foundation, quality standards, and also

conduct investigation and launch prosecution in cases of large scale illegal mining;
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. it provides for establishment of the State Mining Regulatory Authority consisting of such
persons as may be prescribed by the State Government to exercise the powers and functions

in respect of minor minerals;

= it provides for establishment of the National Mining Tribunal and State Mining Tribunal to

exercise jurisdiction, powers and authority conferred on it under the proposed legislation;

S it empowers the State Governments to constitute Special Courts for the purpose of providing

speedy trial of the offences relating to illegal mining;

® it provides for stringent punishments for contravention of certain provisions of the proposed

legislation; and

(c) The Government has moved a proposal for introducing the draft MMDR Bill, 2011 in the

Winter session of the Parliament.
Survey of minerals in Assam
26874, SHRIMATI NAZNIN FARUQUE :Will the Minister of MINES be pleased to state:
(a) whether it is a fact that there are different kinds of minerals in Assam;

(b) whether any fresh survey has been conducted to have an estimate of availability of

different kinds of minerals in the State;
(c) ifso, the details thereof, district-wise; and
{d) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI DINSHA J. PATEL): (a) Yes,
Sir. The State of Assam is endowed with a number of mineral commodities such as crude oil, natural
gas, coal, limestons, iron ore, silica sand, silimanite, clay and pyrochlore. Radioactive minerals are

also reported in Assam.

{b) Yes. Geological Survey of India (GSI) has carried out fresh surveys to identify mineral
potential of different mineral commodities in Assam except for crude oil, natural gas and radioactive

minerals since these do not come under GSI's purview.
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